IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

[.ANO .......
(UNREG STERED APPLI CATI ON FOR CLARI FI CATI ON AND DI RECTI ON)

I'N

ClVIL APPEAL NO 6497 OF 2002

UNI ON OF | NDI A ... APPELLANT
VERSUS

GLAXO I NDI A LTD. & ANR ... RESPONDENTS

ORDER
M. T. R Andhyarujina, |earned senior counsel appearing for
the applicant(s) seeks leave of this Court to wthdraw the
appl i cation. Perm ssion sought is granted. The application is
di sposed of as withdrawn. However, we grant liberty to the
applicants/respondents in the Cvil Appeal to file a proper review

petition for appropriate reliefs and orders within tw weeks from

t oday.
Ordered accordi ngly.
...................... J.
(H. L. DATTU)
....................... J.
( CHANDRAMAULI KR. PRASAD)
NEW DELHI ;

NOVEMBER 24, 2011



